ITEM NO.43 COURT NO.3

(HEARING THROUGH VIDEO CONFERENCING)

SECTION III
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
Petition for Special Leave to Appeal (C) No.18001/2017

(Arising out of impugned final judgment and order dated 17-03-2017
in TA No.888/2015 passed by the High Court Of Gujarat At Ahmedabad)
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Date : 09-08-2021 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MR. JUSTICE AJAY RASTOGI

Counsel for the Parties:

Mr. Mukesh M. Patel, Adv.
Ms. Manisha T. Karia, AOR
Ms. Sukhda Kalra, Adv.
Mr. Adarsh Kumar, Adv.
Ms. Nidhi Nagpal, Adv.

Mr. Tarun Gulati, Sr. Adv.
Mr. Kishore Kunal, AOR

Mr. Manish Rastogi, Adv.
Mr. Parth Contractor, Adv.
Mr. Sumit Khadaria, Adv.
Mr. Parth Jaiprakash, Adv.

Mr. Gurinder Singh Gill, Sr. Adv.
Mr. Shekhar Raj Sharma, DAG/Haryana
Mr. P. P. Nayak, Adv.

Mr. Kuldeep Singh Kuchaliya, Adv.
Mr. Paras Dutta, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Adira A. Nair, Adv.

Mr. K. M. Natraj, ASG

Ms. Niranjana Singh, Adv.

Mr. Rupesh Kumar, Adv.

Mr. Sharat Nambiar, Adv.

Mr. Shetty Uday Kr. Sagar, Adv.
Mr. Sughosh Subramanium, Adv.
Mr. Raj Bahadur Yadav, AOR

Mr. B. V. Balaram Das, AOR
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Abhishek Malhotra, Adv.
Liz Mathew, AOR
Atmaja Tripathy, Adv.0

G. Umapathy, Adv.
Rohit K. Singh, AOR

UPON hearing the counsel the Court made the following

ORDER

At the request of the learned counsel for the parties, the

matters are adjourned to 23.08.2021.

(MUKESH NASA)
COURT MASTER

(BEENA JOLLY)
BRANCH OFFICER
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